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OFFICE OF THE CHIEF JUDICIAL. MAGISTRATE: WEST DISTRICT: TIS HAZARI COURTS,DELHI
LINK ROSTER OF JUDICIAL MAGISTRATES FIRST CIASS
In reference the order No, 42/DHC/Gaz 1B3/G-7/V1.1:,2(a)/2026 dated 14-09-2026 & order No.
43/DHC/GazIB/G-TIVLE.2(a)/2026 dated 14-09-2026 of Hon'ble High Court of Dclhi for postings

and transfers in the Delhi Judicial Scrvices & in supersession of this office carlier order No.
1952-2005/CIM(West) LR/2020 dated 06-08-2026, following changes are hereby made in the Link

Roster of id. Judicial Magistraies First Class, West District, Dethi with effea from 19-09. 2026

Sr

Link Roster of Judicial Maglstrates First Class, West District, DelI‘n

|

'Room

| Name of the Judmal Room Link Namc of the Judicial
-No. |Mag15trate l-u";t Class No. <=> Magistrate First Class 'No,
‘1 iMs, Renuy, JMEC-10 345 <=p» Ms. Shraddha Srivastava, 02
- JMEC-09 (CBA-II)
i ISh. Gaurav Ujjwal, 03 , <=3> | Ms. Shruti Saraswat, ,292
| JMFC (N IAct)-01 (CBA-T) ! | JMFC-03 :
o “ IR ' ~
:3  Sh. Tanmay Batham, 103 '«=2> |Sh. Ankur Panghal, ' 336A
| JMECIN 1 Ac)-03 kepastl IG5
{4 . Ms. Shazadi [falima Sadiya, 341  <=> Ms. Nandini Sharma, 355
i iJ\!l'I C- 0] JMFC-06
‘5 i Ms. Dccksha Madaan, 353 L= ' Ms. Deepika Goyal Shokeen, 245 _
! t JMFC{ Mahila Court)-05 . JMEC (Mahila Court}-03 : !
’ | Ms. Sheetal Rani, 152 <=> §h, Ankit Karan Singh, 30
| "JMFC-12 “JMFC-08
7 . Ms Chhavi Bansal, 252 <=3 , Ms, Shruti Sharma.Il, 1158
' i JMFC( Mahila Court)-04 ‘JMPC( Mahila Court)-02 :
|8 |Sh. Shashank Nandan Bhatt, 356 <=> ' Ms. Deshna Golechha 102
: JMEC-02 JMFC (N I Act)-02 (CBA-II)
19 Ms. Atisha jain, 102(Extn’ <=> ! Sh, Vikas Madaan, 289
i JMEFC {Digital Traffic Court) Block) ' IMFC-07
‘ , ;

'10  Ms, Moksha Bains, 31 _<=> | 5h, Gaurav Singal ,04(CBA- .
o mEen - \Ld, JMEC(N] Act)-04 D

11 |Ms. Shivangi Mangla, 508 <=2> :Sh, Anshul Singhal, 268

'Ld. JMFC(NI Act-05) Extn, Ld. JMEC-04,

: Block

12 - Ms. Jyoti Nain, 358 <=> , Ms. Anamika, 349

i

" JMFC(Mahila Court)-01

lJMFC(MahiIa Court}-06

Whenever any Judicial Magistrate First Class, is on leave or busy in remand proceedings in Hospials ctc.
ar is not available due to any reasos, his/her work shall be looked afier by the link Judicial Magistrate
¥irst Class, shown against his/her name in the opposite column. in case both the said Judicial
Magistrates First Class are on leave or not available for any reason, the Judicial Magistrate First Class,
whose name is mentioned immediately below the name of the Judicial Magistrates First Class, concerned
shall work as next link Judicial Magistrate First Class and shall look after the work of count of Judicial
Magistrate First Class whose name {inds mention above his/her name,

In case even the next link Judicial Magistrate Lirst Class menuoned immediately below the name of
concerned Judicial Magistrate First Class is on leave or not available, the Judicial Magistrate First Class
whose name finds mentioned immediately below thereafter shall work as next link Judicial Magistrate
First Class for such duration and so on and so forth. The rwo Judicial Magistrate First Class mentioned in
the first horizontal line shall be deemed 1o be Judicial Magistrate First Class placed immediately below
the two Judicial Magistrate First Class mentioned in the last horizontal line in the rosier for the above
purpose, '

The Puty JMFC of the day shall not ordinarily work as Link Magistrate on the day of her/his duty except
when assigned by the undersigned. I such work of an officer comes o her/him, it shall be put up hefore

the second Link Magistrate of such officer without any formal marking,
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in the absence or non availability of undersigned being on leave or otherwise $h. Anshul Singhaly,

Ld. JMEC-04, West District, Delhi shall dispose off all the judicial work of the court of undersigned on \\

all days. In the absence of Sh. Anshul Singhal, Ld. JMFC-04, West District, Delhi same shall be looked

after by Ms. Renu, Ld. JMFC-10, West Distriet, Tis Hazari Courts Delhi. In the abscnce of both

JMFC(S), the said work shall be looked after by the concerned Duty Magistrate. _

All the Misc. applications of PS Cyber Crime peraining to the court  of undersigned (other than

separate bail applications and remand applications) shall be disposed by Ms. Renu Ld. JMFC-10, West

District, Delhi and in case she is nol available, tnc said work shall be looked after by

sh. Tanmay Batham, Ld. JMFC (NI Act)-03, West District, Delhi. In the absence of above said Ld.

JMFC(s) the said work shall be looked after by the concerned Duty Magistrate,

In the absence or non availability of undersigned being on leave or otherwise all the Misc. applications

pertaining to the court of undersigned of PS EOW and P.S. Crime Branch (other than scparate bail

applications and remand applications) and all remand applications periaining 1o P.S. Cyber Crime shall

be disposed by Ms. Shrud Chaudhary, Ld. ACIM, West District, Delbi and in case she is not available,

the said ;\;ork shall be looked after by Ms. Moksha Bains, 1d. JMFC-11 West District, Delhi. In the

absence of Ms. Moksha Bains, I.d. JMEC-11, West District, Delhi the said work shall be looked afier
by Sh. Anshul Singbal, 1.d. JMFC-04, West District, Delhi. in the absence of above said Ld. JMEFC(s)

the said work shall be looked after by the concerned [uty Magisirate.

In the absence or non availability of undersigned being on leave or otherwise all the Misc, applications

including application for judicia: custody and police cusiody pertaining Lo the court of undersigned of
P.S. Kirti Nagar shall be looked afier by Sh. Tanmay Batham, Ld. JMFC (NI Act)-03, West District,
Delhi and in case he is not available, the said work shall be looked after by Ms. Anamika, Ld. JMFC
(Mahila Court)-06, West District, Delhi. In the absence of above said 1.d. JMFC(s) the said work shall be
looked after by the concerned Duty Magistrale.

In the absence ar non availability of undersigned being on leave or atherwise, administrative work of
the office of undersigned, SARFAESI ACT-2002, & ‘Transit Remand applications shall be looked after
by Ld. Addl, Chief Judicial Magisuate, West District, Delhi. In the absence of undersigned & 14
ACJM, Woest District, Delhi the said work shall be looked after by the senior most Judicial Magistrate First
Class, West District, Delhi. {As per the order bearing no. 38842-318881/PS/PD&SI/West/Delhi/ 2023
dated 25-10-2023 issued by the 1d, Principal Iistrict »~d Sessions Judge, West District, Delhi.)

In the absence or non availability, or being on leave or otherwise busy with the administrative work, the
work of Ld. Addl. Chicf Judicia. Magistrate, West District, Delhi shall be looked after by Sh. Shashank
Nandan Bhatt, JMFC-02 West District, Delhi. In the abstnce of Sh. Shashank Nandan, Bhatt, Ld.
JMFEC-02, West District, Delhi, the said work shall be looked afier by Ms. Moksha Bains, 1.d. JMFC
-11, West Distriet, Delhi. In the absence of above said JMIC(s) the said wark shall be looked after by the
concerned Duty Magistrate.

“the Link Judicial Magiswrate First Class besides fixing dates will also do other misc. work including
recording of cvidence of the court on Jeave (cxcept passing [inal judgement), depending purely on
availability of 1ime and volume of work fixed in their own court,

The Link Judicia) Magistrate First Class shall first come to the court of Ld. Judicial Magistrate lirst Class
on leave, personally adjourn the matier listed, dispose of misc. application and then stant the
work of her/his own court.

tn order to avoid delay in repuiaton of the court work, 1d. Judicial Magistrate First Class shall issuc
instructions making it the responsibility of their respective Reader/Ahlmads/Steno (in that order) to

intmate in writng to the officc of the undersigned by 10:15 AM positively on the dawe when

presiding officer happens to he on ‘save or not available for any reason.
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In any case, the Link JMFC shall commence work in the concerned court when presiding officer is on
leave by 10:30 AM. In case where a particular officer is expected to work as Link JMFC, in more than
one court on a given day, he/she shall suitably instruct the Reader of such court to inform the litigants
and Bar about the time when the Link JMIFC would be coming to such other court. (refer circular No.

5058-6040/CMM/99 dated 19-07-1999)

CLAUSE FOR PLEA BARGANING COURTS:-
‘'he application of plea bargaining shall be assigned by Ld. JMIC to her/his Link JMFC  as per link roster.

The case file shall be sent to the court of Link JMFC for fixing of date of appearance before the Link
Court. ‘The assignec JMEC shall act as “Plea Bargaining Court” for such case iill disposal of the plea
bargaining and afier completion of plea bargaining proccedings, the case file shall be sent back to the
concerned court directly, All summons/notice in respect of Flea Bargaining application shall be issued
by the Ahlmad of the Plea Bargaining Court. In case of absence of 1d. Judicial Magistrate First Class of
Plea Bargaining court during continuation of such proceedings, the matter shall simply be adjourned for
short period by the Link Judicial Magistrate First Class of the “Plea Bargaining Court".

In case the Plea Bargaining succeeds, the entire file (including the Plea Bargaining procecdings, the
Judgement and the order on sentence which shall form part of record) shalt be returned directly by the
Link JMFC(assignee court} to the concerned court for further praccedings if required and it shall be
consigned to Record Room by the concerned Trial Court.

in case the Plea Bargaining fails, only the record of Trial Court shall be rewrned to the said court
(without Plea Bargaining proceedings, dircetly for further proceedings in the matter. The Plea Bargaining
proceeding shall not form part of the judicial record and shall be consigned to record separately by the
Ahlimad of the Link JMFC (Assignee Court),

The Ahlmads of all magisterial Courts shall maintain proper record and data with respect 1o the Plea
Bargaining matters, for being used in future, as and when required.

All 1d. JMEC(s) shall try to cnsure that Plea Bargaining applications are disposed of within three months
of the same heing assigned to them.

It is clarified that, in case of exigences, miscellaneous work can be assigned to any of the Ld. JMIC, West

for smooth funcdoning of court of West District Dethi.

DUTY/LINK ROSTER OF RELIEVING JMECs, WEST THC DELHE

As per the verbal dircetions of 1. Principal District and Sessions Judge, West District, Pelhi in
reference to the order no. A3IDNCIGaz 1 1B/G-TV1LE2(a)/2026 dated 14-09-2026 of llonble High
Court of Dethi, New Delhi following arrangemenis are being made provisionally for assignment of
work to the Relieving JMEC West District, Delhi.

Ld. Relieving JMFC, West THC Delhi whose name mentioned in Column A" {s alloted the
recording of Statement under Scction 183 BNSS (U/5164 Cr. P.C.),

NDPS Act of courts whose names

work pertaining to applications for
TIP of accused/case property and applications for sampling under the

are mentioned in Column "B".

gt it e
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Sr. [Name of the Ld. Sitting Place |Work of the court to be looked after
No. | Relieving JMFC /Civil Column-B
Judge,West, THC, Delhi {
1 Column-A !
01 I Sh. Anubhav Verma, R.No-303, - 01. Ms,Shruti Chaudhary 1d. ACIM
i Ld. Relieving JMFC/Civil  Extension 02. 5h. Ankur Panghal, 1d. JMFC-05
| !Judge, West, Black ‘02, Ms. Renu 1. JMEC-10

P 104. Sh. Gaurav Ujjwal, Ld. JMFC (NI- Act)-01

! '05. Ms. Deshna Golechha, Ld. JMFC (NI- Act)-02
.

‘02 'Ms. Pooja Kumari, Chamber (- 01, Ms. Shazadi Halima Sadiya, 1.d. IMFC-01
1d. Relieving JMIC,/Civil 107) ol Court 02, Sh. Shashanak Nandan Bhan, Ld. IMEC-02
,Judge, West, Room ne.107, . 03, Ms. Nandini Sharma, 1.d. JMEC-06
1* Floor, _04. Sh.Vikas Madaan, L.d. JMIFC-07
: Fxtension 105, Ms. Jyoti Nain, 1.d.JMIC (Mahila Couri-01)
i Block :
. ST : ! ]
!03 | Ms. Stud Garg, R.No-305, 01.Ms.Shrmi Sharma-1, 1.d. JMI'C (Mahila Court-02)
‘ 11.d. Relieving JMEC,/Civii  lixtension !02. Ms. Chhavi Bansal 1.d. JMFC (Mahila Court-04)
‘ +Judge, West, Block + 03. Ms.Deeksha Madaan, 1d. JMEC (Mahila Court-05)

; -04. Sh. Gaurav Singhal, Ld. JMFC (NI-Act)-04
; 1 05. Ms, Shivangi Mangla, .d. JMFC (NI Act)-05

1 h .
104 |Ms. Harshita Gautam, R.No-305, |-01. Ms. Shruti Saraswat, 1.d. JMFC-03.
i 1d. Relieving JMFC,/Civil Ixtension  !02. Sh. Ankit Karan Singh, I.d. JMFC.08
: i Judge, West, Block 103. Ms. Sheetal Rani, id. JMFC-12
, 04, Ms, Anamika, 1d. JMIFC (Mahila Court-06)
| '05. Ms, Auisha Jain, 1d. JMIFC (Digital Traffic Coun)
{05 'Ms. Ritu Meena, R.No-506, {01, Sh. Anshul Singhal, 1d. JMFC-04
I i1d. Relieving JMFC,/Cixil  Extension 02, Ms. Shraddha Srivastava, [.d. JMFC-09
b Judge, West, Block 103 Ms. Moksha Bains, Ld. JMIG-11

i 04. Ms. Deepika Goyal Shokeen, 1.d. JMIC
(Mahila Court-03)
05. Sh.Tanmay Batham, L.d. JMFC (NI -Act)-03

Application for recording statement U/s 183 BNSS (u/s 164 Cr. P.C.), TIP of accused/ Case Prog’éru
& Sampling under the NIDPS Act
Application for recording of statement u/s 183 BNSS (statement U/s 164 Cr. P.C.} in non sexual offences

cases & application for TIP of accused and case property moved before the 1d. JMFC, West whose name
are mentioned in Coloum B in the above said table shall be marked by her/him to  Link Relieving
JMEC/Civil Judge, West District. Delhi, as per table mentioned above and il the conserned Ld. Relieving
JMEC, West is on leave or no: avalable, then Link rosier of JMEC as mentioned in Para No. 1 shall be
foliowed.

Till further order, application for TIP of accused/ case property & Sampling under the NDPS Act
moved before the court of Ms. Shruti Sharma-11, Ld. JMFC (Mahila Court-02) & Ms. Chhavi Bansal
Ld. JMFC (Mahila Court-04) are allocated to Sh. Anubhav Verma, Ld. Relieving JMFC,/Civil Judge,
West District, Delhi & such applications moved before the court of Ms. Deeksha Madaan, Ld.
JMFC (Mahila Court-05), are allocated to Ms, Harshita Gautam, Ld. Relieving JMFC,/Clvil Judge,
West, Delhi. It is clarified that if the conserned Ld. Relieving JMFC, West is on leave or not
available, then Link roster of JMFC as mentioned in Para No. 1 shall be followed.

Siatements of Prosecutrix in Rape or any other sexual offences be placed directly before Female 1ink
JMIC skipping Male Link JMFC in between as per the link rosier of JMEC(s).

If the first Link JMFC is on leave or absent on account of having gone for some official duty such
application shall be made over 5y 1he area JMFC 10 the next Link JMFC and s6 on as per table mentioned

above.
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AR 1. JMECES)/14. Relicving JMEFC(s) West  are dircered 10 make all cndeavours 1o disposc of

applications (or recording of statement u/s 183BNSS {u/s164 Cr. P ) assigned 10 them, on the same
date. It should nol be ordinarily roturned back to the undersigned for marking 10 someaonc clse citing
heavy cause lst of multiple statements 10 be recorded, except in compelling and exraordinary
circumsiances as it causes undue hards=ip sathe victims.

All Ld. JM!-‘C(s)/Rulicving JVIFC(s) are further dirccted that the stalements of child witness U/s183
BNSS (U/s 164 Cr.p.C) be mandatorily recorded in the designated room No. 254, 2™ Floor and all
proccdural guidelines be strictly complied with. (reference No. 38198-276/Circular/2012/Gen!./Dclhi
dated 04-09-2012 issued by the 1.d. District and Sessions Judge Delhi)

Application for statement U/s 183 BNSS (U/s 164 Cr. P.C) of any child/ victim less than 18 year
pertaining Lo POCSO Act will be marked by the undersigned. n the ahsence of the undersigned, the same
will be marked by 1.d. ACIM, West District, pelhi and in the absence of both, thc same will be marked by
the concerned Duty Magistrate. ‘I'he concerncd JMFC while recording statements U/s 183 BNSS (U/s 164
Cr. P.C.) shall keep in mind the provisions of Scouion 25 & 26 of the Protection of Children from Sexual
Offenees Act, 2012 which broadly provide accompanying of parcnis/Tepresemtative, confidentiality 1aking
assistance of wranslaies / interpreicr if required & in case of menwally or physically challenged persons
audio-video recording, subject 10 availability of such mcans.

where the existing Link Magistraie has fixed a particular date for recording cerntain proceedings like TIPs
of casc property ct. proceedings shall be conducted by her/him only on date so fixed, so a5 10 avoid

inconvenience 10 litigants.

Application for TIP of accused persons, TP of case property and application for recording statement
u/s 1B3BNS (U/s 164 Cr.p.C.) where casc puertains 10 Juvenile Justice Board-[1t of West Distict,
{1lon'bie 1ligh Court of Delhi order no. 43/1)1lC/Gaz./G-’l/Vl.l-‘..?.(a)201B dated 23.05.2018) the same
shall he placed hefore the court of Sh, Gaurav Uijwal, Ld.JMFC(NI Act)-01, West District, Delhi.  In
the ahsence of Sh. Gaurav Ujjwal, Ld. TMFC(NI Act-01, west District, Dethi this part of work shall be
looked after by his yirst Link JMFC. In the absence of first link JMIC, this part of the work shall be look

after by the sccond Link JMFC and sc ¢n =nd 50 forth as per table mentioned abo

55, Wast District, THC, Delhi
Nu.?.-.‘.i.'b.’.?z.'.'.?...,'If.gé......cUM(Wcsnn.11/2026 Dated, Delbi "

~ony forwarded (or information and necessa action L0:-
Copy torw ry fq—aQ—-L’—O?-é

01. The Hon'ble Registrar General, High Court of Dethi, New pelhi

through 1.4, Principal District & Sessions Judge, {West) JDelhi

02. The 1.d.Principal Distries & Sessions Judge, (110}, Delhi

03. Theld. Principal District & gessions Judse, (Wist), pelhi -

04. Theld. Principal District & gessions Judge all district Delhi/New Delhi

5. ‘I'he 10, officer Incharge, Pool Car ‘s 1lazari Courls, Delhi

06. The 1.4 Chief Judicial Magisirate, all Distriey, Delhi/New pethi,

07. The Addl. Chief Judicial Magistrate & all Judicial Magistrate Kirst Class . West Pistrict, THG, Pelhi.
8. "Uhe Director of Prostcution, Tis 11azari Courts, Delhi.

09. Ihe Commissioner of Police, Dethi

10.'The 1l G {Prison), ‘rihar Jail, Delhi/New Delhi.

11. ‘The Secretary, Bar Assaciation, Tis \iazari Courts, Delhi )

12. The Supdt. Jail, Tihar/ Rohini/Mandoli New Dethislock-Up Incharge, ‘Tis Hazari Courts, Delhi

13. }aw Officer, Tihar Jail, Dethi/New Peibi

14. lior Uploading on centralized weh-site thraugh LAYERS -
15. ‘the Video conferencing, R No. 254, Tis Hazarl Courts, Dethi.

16. The Reader 10 the court of undersigned.

17. ‘the Cash Branch, West Districy, s Hazari Courts, Delhi.

18, P.S.to 14 principa! District and Sessions , West District, Dethi

19, Office file.

i agisuale
fstrier, THG, Delhi
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